












 

 

 

Mr. Harish Mohan Ahuja & Anr. 
Vs. 
M/s Khurana Garments & Anr. 
 
E. No.63/20 

New No.2102/20 

22.07.2020 

The present matter has been taken up for hearing by way of video                

conferencing on account of lockdown due to Covid 19. 

Present : Mr. Hitesh Ahuja, Ld. Counsel for the petitioners alongwith 

petitioner no. 1 in person.  

 

 Ld. Counsel for the petitioners submits that he has mobile number of the 

respondents on which summons can be served through WhatsApp. 

 Arguments are heard and the record is perused.  

 On filing of PF and mobile number of the respondents within one week 

from today, issue summons under the Third Schedule of the Delhi Rent Control 

Act for it to be served upon the respondents through WhatsApp by the Ahlmad 

of this Court and the Nazarat Branch. 

Petitioners are directed to file the hardcopy of the petition, accompanying 

documents and proper affidavit within four weeks from today. Ahlmad shall file 

his report on service of summons before the next date of hearing.  

 To come up on 31.08.2020. 

   
(Shirish Aggarwal) 

ARC-1, Central District 
Tis Hazari Courts, Delhi 

22.07.2020 
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